
Y. VN XATA PRASAD HYD RAAD,RiV3TRAR LANfl Dt:jl1.2O15

Sir / Madam,

SUB: NATIONAL COMPANY LAW TRIBUNAL (NCLT) and
NATIONAL COMPANY LAW APPELLATE TRIBUNAL (NCLAT)
— Filling up of one post each of Registrar in the NationalCompany Law Tribunal (NCLT) and the National Company Law
Appellate Tribunal (NCLAT) Bench to be established at Deli
Willingness from the eligible officers — Called for — Regarding.

REF: Letter No: 12023/02/2014-Ad-IV, Dated: 26.10.2015, from the
Under Secretary to the Government of India, Ministry ofCorporate Affairs, Shastri Bhawan, New Delhi.

-oQo
I am to state that the Under Secretary to the Government of India,Ministry of Corporate Affairs, New Delhi, in his letter referred to above,informed that applications are invited to fill up the one post each of Registrarin National Company Law Tribunal and National Company Law AppellateTribunal to be constituted under Section 408 and 410 respectively of theCompanies Act, 2013, on deputation basis and the period of appointment willbe for a period of one year and will be governed by the terms and conditionsprescribed by the Department of Personnel and Training, Government ofIndia, and the maximum age limit for appointment on deputation is 56 yearsand the Selected candidates will be required to serve in the NCLT/NCLATBench to be established at Delhi. The letter of the Under Secretary to theGovernment of India, Ministry of Corporate Affairs, New Delhi, along with itsenclosures were placed in the High Court’s Web site i.e.,http:/Ihctanic.in

I am, therefore, directed, to request you to circulate the same amongthe District & Sessions Judges, working in your District / Unit and the Officers,who were eligible may download the copy of above said letter along with itsenclosures from the High Court’s Web Site and submit their willingnessapplications (in original), directly to the High Court, on or before 30.11.2015by SPEED POST or any other source. Applications received after30.11.20 15 will not be forwarded.
Yours faithfully

REGISTRAR (VIGILANCE)To
1. The Chief Judge, City Civil Court, Hyderabad.
2. The Metropolitan Sessions Judge, Hyderabad.
3. The Chief Judge, City Small Causes Court, Hyderabad.4. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari atRajahmundry, Guntur, Karimnagar, Khammam, Krishna atMachihpatnam, Kurnool, Mahabubnagar, Medak at Sangareddy,Nalgonda, Nellore, Nizamabad, Prakasam at Ongole, RangareddyDistrict at L. BJ\agar, Srikakulam, Visakhapatnam, Vizianagaram,Warangal and West Godavari at Eluru.
5. The Central Project Co-ordinator, High Court of Judicature at Hyderabad.(with a request to upload the letter of the Lnder Secretary to the Government offndia, New Delhi along wh its enclosures in the High Court’s Official website.)
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